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IN THE CENTRAL ADMINIZTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD

0.A.N0.697 of 1997,
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Date: 9--6--1997.

Between:
T » Yadaiah - L3N 1 ’ - n Applicant -
and

1. Union of India represented by its
Secretary & D.G.(Posts), Department of
Posts, Ministry of Communlcatlons,

Dak Bhavan, New Delhi.

2. The Director of Accounts(Postal)
Andhra Circle, Dak Sadan, Abids,
Hyderabad 500 001. Respondents.,

o~

counsel for the appiicant: BSri B.S.A. Satyanaravana.

Counsel for the respondents:Sri vV.Bhimanna.

JUDGMENT
(by Hon'ble Shri H. RAJEDRA PRASAD MEMBMR(AEQ//

Hegrd 5ri E.S.A.8atyanar_,yana for the applicant
and Sri V.Bhimanna for-the respondents.

The applicant's grievance is that a portion of
his gratuity has been withheld as a result of 'incorrect!
fization of his pay and without any notice having been
served on him, He is, therefore, put to cénsidergble
financial strain on account of *this 'arbitrary' action

of the respondehts.
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It is noticed that the applicant has arnnroached

this Tribunal
Thus he has

concerned authorities,

remedies normally avazilable to him.

sSubmit a representation to the concerned authorities explain-~

If the same is

o

stand
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ing his

}’?'jnrb .

O Alaion QLL

pondentg
- provided that a fresh 0.A., is filed

Thus, the 0.4,,

H.RAJEN

Dictated in open Court.

S8S.

‘without making anv representation +o +he

his grigvance can be considered on merits,
~

is disposed of.

aw

not exhausted the

He shall, therefore,

rejected by the res-
“le.g\lﬂl

in this fegard.
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0LA.697/97.

The Secretary & Director general (Posts)
Dept.of Posts, Union of India,
Ministry of Communications,

Dak Bhavan, Newrelhi.

The Director of Accounts (Postal)
Andhra Circle, Dak Sadan, abids, Hyderabad-1.

One copy to Mr,B,S.A.Satyanarayana, Advocate, CAT.Hyd,
One copy to Mr.V.Bhimanna, Add) .CGSC. CAT,Hyd.
One copy to HHRP.M(A) CaAT.Hyd.

One spare copye.¥x

One copy to D.R.{A) CAT.Hyd.
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IN THS CENTRAL ADMINISTR.TIVE TRIBUNAL
IYLERABALD BENCH AT HY CERABAL

THE HON'BLE MR.JUSKICE
VIICE~CHATRMAN
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l .
THE HOH' BLE ‘MR.H,RAJENDLTA PRASAD:M( %)

Dated: q ._,é ~1997
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Adnitfed and Interim directions

Disposed of with Cirections

Dismigsed,
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Dismissec for default.
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